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AN
. Act
to consolidate and amend the law regulating the rights in
shamilat deh and abadi deh.

Beitenacted t.)y the Legislature of the State of Punjab in the Twelfth
year of the Republic of India as follows :—

1. (I) This Actmay be called the Punjab Vi
- njab Vill
(Regulati on) Act, 1961. jab Village Common Lands

(2) Itextends to the whole of the State of '[Haryana].
(3) Ttshall come into force at once.

2. In thlf Ac?, unless the context otherwise requires,—

[(a) “Assistant Collector of the first grade” means an Assistant
Collector of the first Grade and include any other officer
empowered by the State Government (0 exercise the
powers and perform the duties under this Act ;]

3{(aa) "Collector” means the Collector of the district and includes
any other officer appointed by the State Government for
performing the functions of the Collector under this Act ;]
“[(aaa) "Commissioner" means the Commissioner of the Division
and includes any other officer appointed by the State
Government for performing the functions of the
Commissioner under this Act ;)
(b) "displaced person” means a person defined as such in the
East Punjab Displaced Persons (Land Resettlement) Act,
1949, or the Patiala and East Punjab States Union
Displaced Persons (Land Resettlement) Ordinance,
2006 BK ; '
5[(b-1) "Financial Commissioner” means the Financial
Commissioner to Government, Haryana, appointed by the
State Government for the purpose of this Act:]
s[(bb) "hilly area" means Naraingarh Block, Manimajra Block,
Raipur Rani Block, and Chhachharauli Block ;]

T Substituted for the word “punjab” by the Haryana Adaptation of Laws (State and Concurrent

j der, 1968. |
SCl::xjxesZtZ)chbesrtituted py Haryana Act 47 of 1973 and then substituted by Haryana Act 6
of 2012.

Substituted by Haryana Act 8 of 1978.
Inserted by Haryand Act 2 of 1981.

ana Act 9 of 1999.
1;‘55::23 l\;;l ];ua:])j,ab Act 19 of 1964, Section 2, and substituted by Punjab Act 13 of 1965,
n

Section 2 and further substituted py Haryana Adaptation of Laws (State and Concurrent

Subjects) Order, 1968

N
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Short title,
extent and
commence-
ment.

Definitions.



ard whether walled or not;

"house' includes a courty
age" means a person, whether

T it “a vill \
(d) "inhabitant of a . . o )
’( proprietor or a non-proprietor, who ordinarily resides in

the village :

Provided that temporary absence or absence in relation
yment elsewhere shall not affect his residence in

(c)

to emplo
the village ;

'[(e) "panchayat” means a Gram Panchayat constituted under
the Haryana Panchayati Raj Act, 1994 (11 of 1994;)

"prescribed" means prescribed by rules made under thig

Act;

(g) "shamilat deh" includes—
(1) lands described in the revenue records as *[Shamilat
Deh or Charand] excluding abadi deh ;

(2) shamilat tikkas ;

(3) lands described in the revenue records as shamilat,
tarafs, patties, pannas and tholas and used according
to revenue records for the benefit of the village
community or a part thereof or for common purposes

of the village ;

*[(4) lands used or reserved for the benefit of village
community including streets, lanes, playgrounds,
schools, drinking wells or ponds situated within the
sabha area as defined in clause (mmm) of section 3 of
the Punjab Gram Panchayat Act, 1952, excluding lands
resgrved fo; the common purposes of a village under
section 18 of the East Punjab Holdings (Consolidation
and'Prevention of Fragmentation ) Act, 1948 (East
Punjab Act 50 of 1948), the management and control
whereof vests in the State Government under section
23-A of the aforesaid Act;]

2. Substituted by Haryany Act 43 of 1971
3. Substituted by Haryap, Act 9 of 1997 |



| . .
[(4a) vacantland situate in abadi deh or gorah deh not owned
by any person:]
(5) lands in any village described as banjar qadim and used
for common purposes of the village according to
revenue records;

2[***********]

but does not include land which—

(i) becomes or has become shamilat deh due t
has been reserved as shamilat in villages subject to river
action except shamilat deh entered as pasture, pond or

playground in the revenue records ;

o river action or

(ii) has been allotted on quasi-permanent basis to a displaced

person |

as been allotted to any person by
{ of the State Government,
but on or before the

3(ii-a) was shamilat deh, but h
the Rehabilitation Departmen
after the commencement of this Act,
9th day of July, 1985 ;]
(iii) has been partitioned and brought under cultivation by
holders before the 26th January, 19503

individual land
(iv) havingbeen acquired before the 26th January, 1950, by a
person of in exchange for proprietary land from a co-sharer
in the shamilat deh is so recorded in the jamabandi or is

supported by 2 valid deed ;
scribed in the revenue records as shamilat, taraf, pattis,
pannas and thola and used according to revenue records
for the benefit of the village community or a part thereof
for COMmMON Purposes of the village;

| abadi deh and was being used as gitwar,
house or for cottage industry, immedi ately
ment of this Act;]

(v) isde

4(vi) lies outside thc.:
bara, manure pit,
pefore the commence

t 23 of 1973 and further omitted by Haryana
Haryana Act 15 of 1983 wef. 12-2-1981.

1. Inserted py Haryand AF
Act2of 1981 and further inserted by

2. Omitted by Haryana Act 9 of 1992
3. Inserted bY Haryana Act 13 of 1996.
4. Substituted by Haryana Act 2 of 1981.
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[(vii) ¥ * ¥ * * %
“]

(viii) was shamilat deh, was assessed to land reven
been 1n the individual culti vating Possession O?e
not being in excess of their respectjye ShareSCCf*Shares
shamilat deh on or before the 26th January, | 950 1.n0 rsuch

(ix) is used as a place of worship or for PUrposes subge.. .
. Ubserviep,
thereto ;

(h) “shamilat law” means—

(i) in relation to land situated in 2[part of the territory)
which immediately before the 1st November, 1956
was comprised in the State of Punjab, the Punjay
Village Common Lands (Regulation) Act, 1953; o

(i) in relation to land situated in [part of the territory]
which immediately before the Ist November, 1956,
was comprised in the State of Patiala and East Punjab
States Union, the Pepsu Village Common Lands

(Regulation) Act, 1954 ;

(i) “State Government” means the Government of the State
of *[Haryana ;]

’[(6) lands reserved for the common purposes of a village under
section 18 of East Punjab Holdings (Consolidation and
Prevention of Fragmentation) Act, 1948 (East Punjab Act
50 of 1948), the management and control whereof vestsin
the Gram Panchayat under section 23-A of the aforesaid
Act.

Explanation.—Lands entered in the column of ownership of record of
rights as Jumla Malkan Wa Dj gar Hagdaran Arazi Hassab
Rasad', 'Tumla Malkan' or 'Mushtarka Malkan' shall be
shamilat deh within the meaning of this section.]

—/

1. Omitted by Haryan, Act 18 of 1995

2. Ssubsmut;:d for the words “he territory” by the Haryana Adaptation of La%*
(State and Concurreny Subjects) Order, 1968

3. Inserted by Haryang A 90f 1992

N 343
ids

cti
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3. (1) ; e )
this Act tl(1 | hThl~s Act shall apply, and before the commencement of
hn}i- ‘ | ﬁ S amilat _Iaw shall be deemed always to have applied, to all
ands which are shamilat deh as defined in clause (g) of section 2.

/" . ) .
[(2) Notwithstanding anything contained in sub-section (/) of

section 4.—

(i) where any land has vested in 2 panchayat under the

(it)

shamilat law, but such land, other than that excluded
under sub- clause (ii-a) of clause (g) of section 2, has
been excluded from shamilat deh as defined in clause (g )
of section 2, all rights, title and interest of the panchayat
in such land shall, as from the commencement of this
Act, cease and such rights, title and interest shall be
revested in the person or persons in whom they vested
immediately before the commencement of the shamilat
law ; and the panchayat shall deliver possession of such

land to such person Or persons :

Provided that where a panchayat in unable to
deliver possession of any such land on account of its
having been sold or utilised for any of its purposes the
rights, title and interest of the panchayat in such land
shall not so cease but the panchayat shall,
notwithstanding anything contained in section 10, pay
to the person of persons entitled to such land,

compensation to be determined in accordance with such

principles and in such manner as may be prescribed ;

where any land has vested in a panchayat under this
Act, but such land has been excluded from shamilat
deh under sub-clause (ii-a ) of clause (g) of section 2, all
rights, title and interest of the panchayat in such land,
from the date of allotment of such land by the
Rehabilitation Department of the State Government,
shall cease and all such rights, title and interest shall
vest in the person Of persons to whom the land sO
excluded has been allotted by the Rehabilitation

e

1996.

by Haryana Act 13 of

l. Substituted

Lands to which
this Act applies



Vesting of
nghts in
panchayats
and non-
proprietors.

Department of the State (}ovcrnmem 0

‘ . nor hcf(m: "
9th day of July, 1985, subject to the ¢co the
) b )

ndition thar,

(a) any sum of money realised b
Department of the State Goy
allotment of such Jand ; 0r

y the Rehabilitatum
€mment ag result o

(b) whereno money was realisable b
Department of the State Gove
allotment of such land, the am

in respect of such land as determined under

sub-section (3) by the Collector of the district in
which such a land is Situated,

Yy the Rehabilitation
mment as a regy|; of
ount of Compensatiop

shall be paid by
Government to the Deve]
disbursement to the panc

the Rehabilitation Department of the State

opment and Panchayats Department for onward
hayat to which such shamilat deh belonged.

(3) As soon as may be, on the commencement of the Punjab
Village Common Lands (Regulation) Haryana Amendment Act, 1996,
the Development and Panchayats Department shal] make reference to the
Collector of the district to determine the amount of compensation under
sub-clause (if) of sub-section (2) and the Collector of the district shall,
keeping in view the market value of the shamilat deh at the time it was
allotted determine the amount of compensation. ]

4. (1) Notwithstanding anything to the contrary contained in any
other law for the time being in force or in any agreement, instrument,
custom or usage or any decree or order of any court or other authority, all
rights, title and interests whatever in the land,—

(a) which s included in the shamila deh of any village and
which has not vested in a panchayat under the shamilat
law shall, at the commencement of this Act, vest in
panchayat constituted for such village, and where no
such payment has been constituted for such village,
vests in the panchayat on such date as a panchayat
having jurisdiction over that village is constituted ;
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(b) which is situated within or outside the abadi deh of a
village and which is under the house owned by a non-
proprictor, shall on the commencement of the shamilat

law, be deemed to have been vested in such non-
propretor. ,/

(2) Any land which is vested in a panchayat under the shamilat
law shall be deemed to have been vested in the panchayat under this Act.

(3) Nothing contained in clause (a) of sub-section (/) and is
sub-section (2) shall affect or shall be deemed ever to have affected the—

(i) existing rights, title or interest of persons who though
not entered as occupancy tenants in the revenue records
are accorded a similar status by custom or otherwise,
such as Dholidars, Bhondedars, Butimars, Basikhuopahus,
Saunjidars, Muqararidars;

'[(ii) rights of persons who were in cultivating possession of
shamilat deh on the date of the commencement of the
Punjab Village Common Lands (Regulation) Act, 1953,
or the Pepsu Village Common Lands (Regulation) Act,
1954, and were in such cultivating possession for more
than twelve years on such commencement without
payment of rent or by payment of charges not exceeding
the land revenue and cesses payable thereon ;]

(iii) rights of a mortgagee to whom such land is mortgaged
with possession before the 26th January, 1950.

5. (1) All lands vested or deemed to have been vested in a Regulation of
panchayat under this Act, shall be utilized or disposed of by the panchayat, use and
for the benefit of the inhabitants of the village concerned in the manner occupation etc.

prescribed : of lands vested
or deemed to

Provided that where two or more villages have a common panchayat BEYE been

the shamilat deh of each village shall be utilised and disposed of by the ;zit::a?ats.

panchayat for the benefit of the inhabitants of that village :

1. Substituted by Haryana Act 23 of 1973.
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Provided further that where there are two or more shamilat tikkas
In a village the shamilar tikka shall be utilised and disposed of by the
panchayat for the benefit of the inhabitants of that tikka :

Provided further that where the area of land in shamilat deh of
any village so vested or deemed to have been vested in a panchayat is in
excess of twenty-five per cent of the total area of that village (excluding
abadi deh) then twenty-five per cent of such total area shall be left to the
panchayat and out of the remaining area of shamilat deh an area up to the
extent of twenty-five percent of such total area shall be utilized for the
settlement of landless tenants and other tenants ejected or to be ejected of
that village and the remaining area of shamilat deh, if any, shall be utilized
for distribution to the small landowners of that village subject to the
provisions relating to '[permissible area under the Haryana Ceiling on
Land Holdings Act, 1972, by the Assistant Collector of the first grade] in
consultation with the panchayat *[in such manner and on payment of such
amount as may be prescribed.]

(2) The area of shamilat deh to be utilized for the purposes of
the third proviso to sub-section (1) shall be demarcated by such officerin
consultation with the panchayat and in such manner as may be prescribed.

(3) The State Government or any officers authorised by it in
this behalf may from time to time, with a view toensuring compliance with
the provision of the second proviso to sub-section (/ ) or sub-section (2 ),
issue to any panchayat such directions as may be deemed necessary.

’[(4) Nothing contained in the third proviso to sub-
section (1), and in sub-section (2) and sub-section (3) shall apply to the
hilly area.] :

*[(5) Notwithstanding anything contained in this section, if in
the opinion of the State Government; it is necessary to take over, to secure
proper management for better:utilization for the benefit of the inhabitants
of the village concerned any shamilat deh, the Government may by
notification take over the management of such shamilat deh, for a period

not exceeding twenty years.
5[*********]

Substituted by Haryana Act 47 of 1973.
Substituted by Haryana Act 23 of 1973.
Added by Punjab Act 19 of 1964, section 3.
Added by Haryana Act 18 of 1971, section 2.
Proviso deleted by Haryana Act 23 of 1973.

SRS
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~ (6) The income from the shamilat deh, the management of
Wh.lCh.IS taken over under sub-section (5), after meeting all charges relating
or incidental to the management and utilisation, shall be credited to the

Gram Fund and utilised for the benefit of the inhabitants of the village
concerned.]

'[5A. (1) A panchayat may gift, sell, exchange or lease the land in
shamilat deh vested in it under this Act to such persons including members
of Scheduled Castes and Backward Classes on such terms and conditions
as may be prescribed :

Provided that the lease of land by way of allotment for cultivation
purposes may be given for a period upto 99 years only to a person who
does not own any land for agriculture on the date of the commencement
of this Act and has been the original lessee either under the provisions of
the East Punjab Utilisation of Lands Act, 1949 (Punjab Act 38 of 1949)
or under the provisions of the Punjab Village Common Land (Regulation)
Act, 1953 for a period not less than seven years and has remained in
continuous cultivating possession of the leased land upto the 24th
. September, 1986, with corresponding entries in the revenue record:

Provided further that the lessee shall make one time payment, as
may be prescribed, for the period he remained in cultivating possession
without making payment of lease money.

Explanation.—“Person” for the purpose of this sub-section shall
include legal heirs of the original allottee.

(2) The gift, sell, exchange of lease of the land in shamilat deh
already made shall be deemed to have been made under sub-section (1).

2[“(3) The land in shamllat deh gifted to a department. Board or
any agency of the State Government by the panchayat by passing a
resolution and without prior approval of the State Government before the
- 4th April, 2007 shall be regularized by the panchayat at by forwarding
the said resolution to the State Government for obtaining approval. The
State Government may grant approval to such resolution.”.)

5B. (1) Any transfer of land, gifted sold, exchanged or leased
before or after the commencement of this Act, made in contravention of
the prescribed terms and conditions, shall be void and the gifted, sold,
exchanged or leased land so transferred shall revest to, and revert in, the
panchayat free from all encumbrances.

1. Substituted by Haryana Act 88 of 2007 and again substituted by Haryana
Act 23 of 2013.
2. Added by Haryana Act 10 of 2017.

Disposal of
lands vested or
deemed to
have been
vested in
panchayat.

Certain
transfers not to
affect
panchayat's
rights.






